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ORDER
Per S.S. Godara, JM

This assessee’s appeal for AY 2013-14 is against the CIT(A) 1, Pune’s
order dated 21.04.2017 passed in case No. CIT(A, Pune-1/10270/2016-17
involving proceedings under Section 143(3) of the Income Tax Act, 1961 (in

short the Act).

2. During the course of hearing it is found from record that the assessee
has moved and application for withdrawal its instant appeal on the ground
that it had submitted application before the designated authority under
Section 4 of The Direct Tax Vivad Se Vishwas Act, 2020 on 30.01.2021 for
settlement of the issue. The department has passed order in Form No.3 under
Section 5 of the said Act (copy enclosed) determining the amount of tax
payable under the Vivad Se Vishws Scheme and the assessee has paid the
tax. In view of the above the assessee made its request for withdrawal of the

instant appeal.

3. The learned DR did not raise any objection to this request of the

assessee.
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4. As the impugned issue is settled under Vivad Se Vishaws Scheme of
the Government of India, we accept assessee’s request and dismiss the appeal

as withdrawn.

Order pronounced in the open court on 28th April, 2022.

Sd/ - Sd/-
(Dipak P. Ripote) (S.S. Godara)
Accountant Member Judicial Member

Pune, Dated: 28t April, 2022
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